CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE
DATED THIS THE 8TH DAY OF JuLY, 1987
I Hon'ble Shri!Justice KeSs Puttaswamy, Vice-Chairman

5 s ‘ and
resencs Hon'ble Shri L.H.A. Rego, Member(A)

REVIEW APPLICAT
|

Shri Y. Yelakkaiah,
No.1650, 8th Cross,
Ashokpuram,

MysoTe.

o Applicant

(Shri M, Narayanaswamy, Advocate)

1« The Divisional Personnel Officer,
Southern Railway, Mysore Division,
Mysore,

Ve

2, The Works Manayer, Southern=-
Railway, Mysore SouthT
Mysore=-8,

3. Sri M. Abdul Basith,
Assistant Personnel Officer,
Southern Railway, ‘ ¢
Mysore.

4, The Deputy Chief Personnel
Officer (M&S) Southern Railuay,

Personnel Branch, ‘
Madras-=3. cees Respondents.

(shri Srirangaiah, Advocate)

This application hau%ng come up for hearing to=-day,

Vice=Chairman made the following:

O0RDER

In this application made under Section 22(3)(f) of
the Administrative Tribunals Act, 1985, the applicant has
sought for a rsvisuw of an‘nrder made by a Division Bench
of this Tribunal consisting of one of us (Shri L.H.A. Rego)

and Hon'ble Shri Ramakrishna Rao, Member (J) in A.No.820/86,



NN L B

e - __

2. In A.No.320/86 which uwas a transferred application,
|
this Tribunal had upheld the punishment of removal imposed

against the apnlicant in a disciplinary proceeding.
\

| &
S Shri M. Narayanaswamy, learned counsel for the

applicant contends that even if the finding of guilt

|
against his client maslupheld, then also, it was a fit

case in which the punishment of removal should have been

|
modified to a minor pepalty.

|
4, In the course.of the order the Tribunal had speci-
fically adverted to tge gravity of the charges and the
punishment imposed and has found that the punishment of
removal was justified.| \Je cannot examine the order made
by this Tribunal as if we are a court of appeal and come
to a different concluéion on any of the question much less
on the quantum of punishment imposed by the authority and
upheld by this Tribungl. We see no patent error in the
order made by this Tribunal to justify a reviewu.

|
5e In the light o@ the above discussion we hold that
this application is Jiable to be dismissed. Uue, therefore,
dismiss this applicaﬂion. But in the circumstances of the

\
case, We direct the qarties to bear their own costs.
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REGISTERED

CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH
, R D R

Commercial Complex(BDA),
‘ Indiranagar,
' Bangalore - 560 038 )
T
Review Application No. _ ___ 24 /s )
in Applicatien No. 820/86(T) ‘
WePe No m*___*_***,.__4**+m,,,‘.___/
- .“Applicant ‘ )
Shri Y. Yalakkaiah V/e The Divisienal Psrsonnel Officer
- ' Seuthern Railway, Mysore & 3 Ore
To
1. Shri Y, Yalakkaiah 3 e ;::t::::sngiizgzr
::;a:gigémath Cross Mysors South, Mysors - B
Aiydore \/ Shri M. Abdul Basith
Astin | Assistant Psrsonnel Officsr
-t - o Southern Railway
v
s
844 (Upstairs) | Hysors
:“j‘ ?i‘“’“ 6. The Deputy Chief Personnel Officar (M&S)
Rj8Janngar Southarn Railway
Bangalers - 560 010 — Persennal Branch
3. The Divisional Psrsonnal Officer | Padres. = 3
Southsrn Ralluay 7. Shri M. Sresrangaish
:;sorl Hiyision Railway Advocate
sore

3, S.P. Buildings, 10th Cross

| Cubbonpst Main Road, Bangalers - 560 002
Sublect: SENDING COPIES OF ORDER PASSED BY THE BENCH IN REVIEW

.k APPLICATION NO. 24/87

Please find enclosed herewith the copy of the Orde r/ Bobeodn:boder

passed by this Tribunal in the above said Application on 8=7=87

R A i
Encl s as above, SECT;QNKQFFTEfﬁf
_—(JUDICIAL)

Balu¥*
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: and
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SECTION
CENTRALADTINISTIRA
ABBITIONAL BEKCH
BANGALORE

2. In A.No.820/86 which was a transferred application,
this Tribunal had upheld the punishment of removal imposed

against the applicant in a disciplinary proceeding.

L Shri M. Narayanaswamy, learned counsel for the
applicant contends that sven if the finding of guilt
against his client uas uphsld, then also, it was a fit
case in which the punishment of removal should have been

‘

modified to a minor penalty.

4, In the course.of the order the Tribunal had speci=-
fically adverted to the gravity of the charges and the
punishment imposed and has found that the punishment of
removal was justified. uWe cannot gexamine the order made
by this Tribunal as if we are a court of appeal and come
to a different conclusion on any of the question much less
on the quantum of punishment imposed by the authority and
upheld by this Tribunal. e see no patent error in the

order made by this Tribunal to justify a revieu,

Se In the light of the above discussion we hold that
this application is liable to be dismissed. \Ue, therefore,
dismiss this application. Buﬁ in the circumstances of the
case, ws direct the parties to bear their own costs.
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